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Indo-Pakistan Agreement on Move­
able Evacuee Property

1071. Shri  Krlshnacharya  Jothi  :
Will the Miaister of Rehabilitation be 
pleased to state:

(a) whether Pakistan is implementing 
the conclusions reached in November, 1955 
regarding the working of the Indo-Pakistan 
Agreement of June 1950 on- moveable evaaiee 
property in the form  of consohdated im­
plementation instnictions  ; and

(b) if so, the number of decisions im­
plemented?

The  Minister  of  Rehabilitation 
(Shri Mehr Chand Khanna) : (a) and (o). 
The decisions cover a wide range of items. 
Buried treasure operations are proceeding 
satisfactorily.  The  decisions relating to 
other Items had to be implemented in ac­
cordance with an agreed phased programme. 
Pakistan adhered to this programme only 
partially.  The  matter  was,  therefore, 
discussed at the meeting of the Implemetation 
Committee of Moveable Property Agreement 
held at Karachi in July, 1956 and as a result 
revised target dates have been fixed.
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Bhakra Dam

1073. Shri D. C Sharma : Will the 
Minister of Irrigation  and Power be
pleased to  state:

(a) the estimated life of Bhakra Dam;

(b) how it is calculated ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) : (a) AboUt 600 
years.

(b)  This estimate is based on the assess­
ment of silting possibilities  of the  Bhakra 
Dam Reservoir.  On the assumption that 
the present inflow  of detritus continues, 
the total  loss of live storage capacitv of the 
Bhakra Reservoir on account of silting will 
occur in a period of  600 years.

Work-Charged Staff of C.P.W.D,

Z075« Shri Nambiar : Will the Minis­
ter of Works,  Housing and Supply be
pleased to state:

(a) whether it is a fact that the work- 
charged staff of the CP.W.D. are  sent 
outstation from their head-quarters on duty 
for Government work j and

(b) if so, the Travelling and Daily 
Allowances  admissible  to  them  on  such 
occasions ?

The Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply  (Shri P. S,  Naskar) : (a) Yes, 
Sir.

(b)  On such occasions, they were being 
given one single fare of the lowest class 
and no daily allowance  was adniissiole. 
Government have recently issued orders for 
the payment of T. A. and D. A.  to speci­
fied categories of work-charged staff who 
are  transferred or are required to travel 
in public interest, on the same basis as other 
Central  Government  servants,  subject 
to  certain  conditions.

Work-Charged Staff of C.P.W.D.

1076.  Shri Nambiar 1 Will the Mi­
nister of Works,  Housing and Supply
be  pleased to  state;

(a) whether it is a fact that the work- 
charged staff of the C.P.W.D. are trans­
ferred in the interest of public service ;

(b)  if so,  the  Travelling  Allowance 
admissible to them on such occasion;

(c) whether there is any joining time 
given to them; and

(d) if not, the reason therefor?

The Parliamentary  Secretary to 
the  Minister of Works, Housing and 
Supply (Shri P. S. Naskar)i (a)
Sir.




